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Resolution
Dated 6™ August 2021

Sub:  Guidelines for the nomination of Chairman, Members and appointment/ deputation

of the Member-Secretary of Bihar State Pollution Control Board-reg.

Preamble :- The Central Government has enacted the Water (Prevention and Control of

Pollution) Act, 1974 (6 of 1974) to provide for the prevention and control of water pollution

and maintaining or restoring of wholesomeness of water, and for establishment of Boards

for the prevention and control of water pollution, and for conferring on and assigning to
such Boards powers and functions relating thereto and for matters connected therewith.

Section-4 of the said Act provides for constitution of State Boards by the State
Government along with nomination to the post of Chairman, Members and appointment of
Member Secretary.

Sub section 2 (a) of section-4 of the said Act provides for nomination of a person,
having special knowledge in respect of matters relating to Environmental Protection or
practical experience or knowledge and experience in administering institutions dealing with
the matters aforesaid, as Chairman of the said Board by the State Government.

Section-5 of the said Act provides for Terms and Conditions of service of
Members, other than the member- secretary, including the Chairman.

The Hon’ble Supreme Court of India vide Order dated 22.09. 2017 in Civil Appeal
No0.1359/2017:Techi Tagi Tara versus Rajendra Singh Bhandari and others has directed all
State Governments to frame appropriate guidelines or recruitment rules within 6 months
considering the institutional requirement of the State Pollution Control Boards and the law
laid down by statute, by the Hon’ble Supreme Court, and as per the reports of various
committees and authorities so as to ensure that suitable professionals and experts are
appointed to the State Pollution Control Boards. The Hon’ble Supreme Court has also
emphasized that the persons who hold these institutions should have a sense of vision and
expertise to implement various laws relating to pollution.

In view of the facts and circumstances stated in the Preamble, the State
Government of Bihar hereby issues following guidelines for nomination, terms and
conditions of service of the members including the chairman and for appointment/deputation
of the member-secretary to the Bihar State Pollution control Board:-

1.  The State Government shall nominate a person having special knowledge or practical
experience in respect of matters relating to environmental protection or a person
having knowledge and experience in administering an institution dealing with the
matters aforesaid, as Chairman of the Bihar State Pollution Control Board in
accordance with the provisions under sub-section (2) of section-4 of the Water
(Prevention and Control of Pollution) Act, 1974, on full time basis, for a period of
three years from the date of such nomination or till the reconstitution of the Board.

Provided that no person shall be eligible for nomination as Chairman unless
he/she possesses a Master’s degree in Environment Science or a Master’s Degree in
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Environment Engineering or an equivalent degree in allied sciences from a recognized
University or institute and has knowledge and experience in areas related to
environmental protection or has been a part of administration in a Government
Department or Organization or University or Institute dealing with environmental
issues (including issues of air and water pollution, waste management, natural
resources management and environmental impact assessment).

Age limit: The maximum age limit for nomination of chairman shall be 70 years as on
the last date for the receipt of applications.

Selection of candidates for being nominated as chairman shall be made by a Search
Committee consisting of the followings :

a. | Chief Secretary, Bihar - Chairman

b. | Additional ~Chief Secretary/Principal  Secretary | - Member
/Secretary; Environment, Forest & Climate Change
Department, Bihar.

c. | Additional Principal Chief Conservator of Forests; - Convenor
Environment, Climate Change and Wetland, Bihar
For the above purpose, three months prior to expiration of the term of the Chairman;
Environment, Forest and Climate Change Department, Bihar will invite applications in
prescribed format from interested persons through advertisement in newspapers as
well as through departmental website.

The Search Committee shall consider all the eligible applications and prepare a list of
suitable candidate for being nominated as the chairman of the Board after briefly
recording the remarks. The said list shall be submitted to the Departmental Minister.
After the consideration and approval of list by the Departmental Minister, nomination
of the Chairman shall be made in accordance with the provisions under the Bihar
Rules of Executive Business.

The State Government shall depute a Member-Secretary to the Bihar State Pollution
Control Board, from amongst the serving officers in the state having due experience of
administering and implementing the environmental Acts, Rules and Regulations.

The State Government shall nominate such persons as non-official members to the
Board in accordance with the provisions under the Bihar Rules of Executive Business
who represent or possess special knowledge or practical experience in Agriculture or
Fishery or Forestry or Industry or Trade or Engineering or any subject related to
Natural Resource Management and Control of Pollution and has practical experience
in the aforesaid field.

Any vacancy caused by resignation, removal or otherwise of the Chairman shall be
filled by fresh nomination in accordance with these Guidelines. Till the fresh
nomination, the Additional Chief Secretary/Principal Secretary/Secretary,
Environment, Forest and Climate Change Department, shall be the acting Chairman of
the Board.

Any vacancy caused by the resignation or removal of any non-official Member, if the
remaining term is more than six months, fresh nomination shall be made as per these
guidelines and the Member/Members so nominated shall be for the remaining term.
The State Government, however, may opt for not filling the vacancy so arisen, if it
deems fit, without assigning any reason.

The non-official Members of the Board shall be paid a sitting fee for the Board
meetings at the rate approved by the State Government from time to time.
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11. The salary and other emoluments of the Chairman shall be as per the extant provisions
of the Government of Bihar.

12. These guidelines shall come into force with effect from the date of their publication in
the Official Gazette.

13. In case of any ambiguity in meaning between English and Hindi version of these
guidelines, the English version shall prevail.

Order: It is ordered that this resolution be published in the next copy of extraordinary

Gazette of Bihar for information of general public.

By order of the Governor of Bihar,
Dipak Kumar Singh,
Principal Secretary to Government.
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